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CENTRAL ADMINISTRATIVE TRIBUNAL PRINCIPAL BENCH
RJA N0 L1119/ 2001

IN ﬂgggf
0A No.i372/2000 >

New Delhi: this the 26 day of /7/7'/@5[’/‘, 2009,

HON*BLE MR..S.R,ADIGE VICE CHAIRMAN (A)
HON*BLE DR.A.VEDAVALLI,MEMBER (J)

B.K,Vashishta ,

s/o shri P.singh, ‘

R/o B=-50, Gali No.'2, North Chhajjupury

Shahdaray, )
Delhi eeeoApplicanty?

Versus

S Nelhi
E%\I{g.&g%r NCT of -Delhiy
Chief Secre tarys,

Govte of NCT of Delhi,
5, Sham Nath Marg,
Delhi,

2.t The Secretary Education,
Govte of NCT of Delhi,

01d Secretariat,

Delhis

3 Director of Education,
Directorate of Education,
01d Secretariat,

Delhis

4, Joint Director of Education,
Directorate of Education,
Establishment II Branchy
0ld Secttey ’

Del hi;‘l o...ocP\eajon.dentSo

ORDER _(BY CIRCULATION)

S.R.Adige, VC(A)s

Perused the RA.

2e' None of the grounds contained thm:eih bring it

within the scope 2nd ambit of Section 22(3)(f) AT Act

read wWwith Order 47 Rule 1 CPCe

3o Under the guise of an RA applicdni has.sought

to reargue the entire c2sf as if it uwas an appeal which

is not pemissible in lauy

.
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4y RA is rejected. %

s
e Al

( DR.ALVEDAVALLI ) (§.R.00168 ) -
MEMBER (1) VICE CHAIRMAN(A).
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